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MR. SPEAKER : Order, order. Every-

thinog was brought before the Busioess
Advisory Committee. It is not my personal
decision,

SHRI RANGA (Srikakulam) : 1 would
like you to teil the Minister of Parliamentary
Affairs to see that a statement is made, as
bas been indicated in the papers, at least to-
morrow as to what the Government wishes to
do in regard to Birla Bbavan and also avout
the installmion of the Mahatma Gandhi

statue. (Interruption.)

MR. SPEAKER : Let us see about the
pending matters.
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RESOLUTIONS RE : RAILWAY CON-
VENTION COMMITTEE—(Cortd )

THE MINISTER OF RAILWAYS
(SHRI NANDA) Koue -

SHRI SEZHIYAN (Kumbakonam) : Sir,
on a point of order about ivem No. 17.

Yesterday—

MR. SPEAKER : You should have left
something for me also to tell you. He dis-
cussed it with me and the resolution, beca
it was not withdrawn, was allowed to come
as it is today. Now, he will accept the
amendment, and it will come.

SHRI SEZHIYAN : Yesterday, that was
moved and you suggested that the amended
form will come.

MR. SPEAKER : He is not going to
confine himself 1o four.

SHNI SEZHIYAN : We have not recei-
ved any motion of ameodment, There was
ample time and so the Minister himself
might have given a notice of amendment. He
has not given it. Wc have not received it in
the required form. As there was ample time
given, why not he come with an amend-
ment 7
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MR. SPEAKER : Well, Mr, Sezhiyan,
he consulted me and I looked into ‘he matter.
There was no way oul except that he will
move it now and then sccept it.

SHRI NANDA : In the course of the
discussion yesterday it was pointed out to me
that it will serve my purpose as well if in-
stead of having four more members there
are Iwo mole members.

So, with your permission, | beg to
move :

In the Resolution,

in line B, for the figure "4", substitute
the figure “2”.
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MR. SPEAKER : The question is :
In the Resolution,

i line 8, for the figure “4", ;ubsriture
ﬁguu uzn‘

The moation was adopted.

MR. SPEAKER : Now, 1 :hall put the
amended resolation to the vote. The question
is :

“That this House do resolve that the
membership of the Parliamentary Com-
mittee appointed in pursuance of a reso-
lution adopted by Lok Sabha on 28th
November, 1968 to review th~ rate of
dividend which is at present payable by
the Railway Undertaking to General
Revenues as well as the other anciliary
matters in connection with the Railway
Finance vis-u-vis tbe General Finance
and make recommendations thereon, be
increased by 2 moie members of this
House to be nominated by the Speaker.”

The motien was adopred.

SHRI NANDA : 1 shall now move the
pext Resolution.

1 beg to move :

“That this House do recommend to
Rujya Sabha to agree to associate one
more member fiom Rujya Sabha with
the Parliamentary Committee to review
the rate of dividend which is at present
payable by the Railway Undertaking to
General Revenues as well as other aocil-
lary matters in conpection with the Rail-
way Finance yis.g-yis the General Finance
and make recommendations (hefeon, 10
be pominated by the Chairman dnd to
communicate the pame of the member
80 appointed to this House."

MR. SPEARER : The question is :

“That this House recommend to Rajya
Sabha to sgree to associate one mmore
member from Rajya Sabha with the
Parliamentary Committee to review the
rato of dividend which Is at present pay-
able by the Railway Undertakings to
Geoneral Revepue¥ iid well g4s Uthét ancil-
lary matters in connection with the Rail-
wuy Finance yfs-g-wi; the General Finance
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and make recommendations thereon, to
be nominated by the Chaitmen and to
communicate the name of the member so
appointed to this House *

The motion was adopted.

Comprittee (Res.)

13.27 brs.

The Lok Sabha udjourned for Lunch till
thirty nilnutes past Fourteen of the ClocR.

The Lok Sabha re-assembled after Lunch
a1 thirty~three minutes past Fourieen
of the Clock.

[Mr. Deputy-Speaker (n the Chair)

SHRI S. M. BANERIJEE (Kanpur) : Sir,
I am raising this point because lomorrow is
the last day of the session. As you koow,
many assurances have been given in this
House, When the policemen were discha ged
or dismissed or their services terminated for
perticipation in the strike or demonstration,
it was suggested that their case should be
sympathetically considered. The hon, Home
Minister, Shri Y B. Chavan assured a group
of Members belonging 1o all paities that he
will see that some favourable orders are
issued and they are reinstated. 1 want that
statcment should be made by the hon, Home
Minister.
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SHRI S. M. BANERIJEE : Secondly,
when an announcement was made herc re-
garding the appointment of the Pay Commis-
sion a suggestion was made about grant of
ioterim relief. Now we do not know when
the Pay Commission is going (o submit its
report. So, I would submit that the Finance

Mipisier should make a statement on this
question.
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“This is to inform you that a good
number of members of cur Association
working in Assam area have since been
arrested on the alleged WNaxaliles. The
allegation is baseless and it is suspested
that the Unions of the Federations
have been playing the foul...™
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INDIAN SOLDIERS (LITIGATION)
AMENDMENT BILL

THE MINISTER OF DEFENCE, AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : Mr. Deputy
Speaksr, Sir, I beg to move :

“That the Bill further to amead the
Indian Soldiers (Litigation) Act, 1925,
as passed by the Rajya Sabha, be taken
into corsideration.”

This is a non-controversial picce of
legislation.

It is proposed to bring certain type of
proczedings within the purview of the
facilities which are afforded to the Defence
personnel  in matters of litigaion  The
Indian Soldiers (Litigation) Acr, 1925 gives
protection to  soldiers by way of postnone-
meot of the procesdiogs initiated against
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them bafore Civil and Revenue Court and
also provides for the setting aside of decrees
and orders passed against them cx-parre
when they are working under war condi-
tions, or overseas or at any place beyond
India. At present Rent Controllers,
Tribunals and such other-judicial authorities
are not covered by the definition of the
term *“Court” in the Act. It is now
proposed that the protection afforded to
soldiers under the Act. should be extended
to cover proceedings before such authorities
which are judicial or quasi-judicial in
character. As the honourable Members
are aware, thereé are a number of proceedings
before such bodies which do not stricily
come within the definition of a court, but
nevertheless are of great importance for the

persons involved im  the proceedings.
Litigation regarding any matters provided
for by special coactrments, such as rent

laws dealing with fixation of reat of premises
or eviction [rom premises before a reat
controller, tribunal or other authority, is of
\he same nature as civil litgation and
Government are of the view that the soldisrs
should be protected in respect of such
proceedings to the same exten! as proceedings
before a court.

Another important amendment (o the
Indian Soldiers (Litigation) Act, which is
now proposed to be made, is the enlargement
of the definition of the special conditions
under which the soldiers must be working
to enjoy the protection afforded by the Act,
Under the Act, as it is worded, the protec-
tion is available only when the soldiers are
serving under war conditions or overseas or
at any place beyond India., As the House
is no doubt aware, many soldlers are
deployed at dtstant places on our borders.
During the period of last emergency,
soldiers serving in such places were made
entitled to the protection of the Act by
declaring their services as under war
conditions, for the purposes of the Act.
With the lifting of the emergency W.EF.
10.1.1968, the notification issued for the
purposc in November 1962, has become in
operative It is obviously npecessary that
our soldiers who serve in such remote areas
should be given the protection available under
the Indian Soldiers (Litigation) Act, as the
exigencies of service would obviously
prevent them from (aking effective part in
such proceedings so long as they are
serving in the remots arcas. It is sccord-



